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ORDER
(DATE OF HEARING 22.1.2003)

The petitioner seeks approval of incentive based on availability of

transmission system of Southern Region for the years 1999-2000 and 2000-2001.

2. We find that the availability of Kayamkulam Transmission System for the
years 1999-2000 and 2000-2001 has been certified by Member Secretary, SREB
vide his letter dated 27.12.2001 at 98.29% and 99.88% respectively. However,
the petitioner has claimed incentive for the year 2000-2001 based on availability
of 98.88%. The representative of the petitioner clarified that it is because of an
inadvertent error that the incentive for the year 2000-2001 in respect of
Kayamkulam Transmission System has been calculated based on availability of
98.88%. He prayed for time for filing fresh calculations. We direct that a fresh
availability certificate shall be obtained by the petitioner from Member Secretary,
SREB in respect of Kayamkulam Transmission System and revised calculations
shall be submitted based on the fresh certificate so issued by Member Secretary,

SREB within 4 weeks.

3. The petitioner had filed Petition No.19/2000 for approval of tariff in respect
of Kaiga-Sirsi Transmission Line. The said petition is pending as the petitioner
has filed an appeal before the High Court of Delhi against the order of the
Commission directing the petitioner to consult the beneficiaries of the

transmission system before filing petition for approval of tariff. The order on



incentive can be issued only after tariff in respect of Kaiga-Sirsi Transmission Line
is finalised. The representative of the petitioner submitted the Commission to
proceed with the determination of tariff in respect of Kaiga-Sirsi Transmission Line
as the ground of appeal before the High Court of Delhi and stay order issued does
not come in the way of final determination of tariff by the Commission. In view of
this request made on behalf of the petitioner, we direct that Petition No.19/2000

shall be processed by the office for hearing.

4. In our separate order in Petition No0.61/2002, we have observed that in
view of pendency of review petition filed by the petitioner in Petition No0.9/1999,
(tariff for Jeypore-Gazuwaka-HVDC link) the question of incentive cannot be
decided at this stage. As these assets are shared by the constituents of Eastern
and Southern Regions, therefore, this petition should also be kept pending and
processed for hearing after decision of the Commission in the review petition filed

in Petition N0.9/1999 becomes available.
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